
SNIGDHA SARVARIA State Vs. Unknown 
FIR No. 08935/2020 

PS GTB Enclave 
Metu r-01 
T , TI . A, Ar Fioer, Pym Mo, 4 U/s 379 IPC 

Shahdara District, Karkardocn Courts, eli 04.09.2020 

An application for release of vehicle No. DL-5SBH-2513 is filed on behalf of 
applicant Satish Kumar Mishra 

Present: Mr. Ritender Singh, Ld. APP for State. 
Mr. Chitranjan Das, counsel for applicant. (In Court). 

Court proceedings have been conducted through physical in this 

matter. 

O has already filed reply to the application. Copy supplied. 
Submission heard and report perused. As per report of I0, he has

no objection if the vehicle is released on superdari. 
In these circumstances, the aforesaid vehicle bearing no 

DL-5SBH-2513 be released to the owner subject to the following conditions: 

1. Vehicle bearing no. DL-59BH-2513 in question be released to its 

owner only subject to furnishing of bond in the sum of Rs. 40,000/- to the 

satisfaction of concerned SHO/1O; 

2. That the registered owner will not sell the same without prior 
permission of the court and shall produce the same as and when required in 

COurt, 

3. IO shall prepare punchnama also meeting the colour, appearance, 

Engine number, Chasis registered owner and other necessary details of the 

vehicle; 

4 IO shall take the coloured photographs of the said vehicle from 
different angles and also of the engine number the chasis number of the 

vehicle; 

Contd./- 
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5 The photographs should be attested and counter signed by the 
complainant, accused and the owner; 
6 The lO shall get the videography of the said vehicle done in such a manner that the colour, appearance, Engine number and chasis number, dimensions of the vehicle are clearly visible; 
7. O shall get the said vehicle value from a proper valuer and shall take a valuation report in this regard from the valuer. 

Copy of order be uploaded and sent to all as per circular no. 2204 2221/D& SJ, Shahdara/KKD/ Delhi dated 20.04.2020. 

(Snigdha Saprária) 
MM-01/SHD/KKD/Delhi. 04.09.2028 



f TReRT 
SNIGDHA SARVARIA 
TTREr-C1 

Metrepon st-1 
, TAT 54, 

2nd Fioor, Pecm o. 4 

State Vs. Unknown 
E-FIR No. 025311/2020 

PS GTB Enclave 
U/s 379 IPC Shandara Distic Karedooma Souts, Deh 

04.09.2020 

An application for release of vehicle No. DL-7SBR-1295 is filed on behalf of applicant Siddharth Malik 

Present Mr. Ritender Singh, Ld. APP for State. (On Webex). Mr. Puneet Tomar, counsel for applicant with applicant. (On Webex). 

Court proceedings have conducted through video been 

conferencing. CiSCO Webex interface. 
IO has already filed reply to the application. Copy supplied. 
Submission heard and report perused. As per report of lO, he has 

no oDjection if the vehicle is released on superdari. 
n these circumstances. the aforesaid vehicle bearing no. 

DL-7SBR 1295 be released to the owner subject to the following conditions 
Venicle bearing no. DL-7SBR-1295 in question be released to its 

owner onty subject to furnishing of bond in the sum of Rs. 70,000/- to the 
satisiaction of concerned SHO/IO 

Thar the registered owner will not sell the same without prior 
Den nission of the court and shall produce the same as and when required in 
Ou 

O shall prepare punchnama also meeting the colour. appearance. 
Engine numper. Chasis registered owner and other necessary details of the 
enicie 

shall take the coloured photographs of the said vehicle from 
merent angies and aso of the engine number the chasis number of the 
venicie 

Contd./- 



-2 
. The photographs should be attested and counter signed by the 

complainant, accused and the owner; 

6. The 1O shall get the videography of the said vehicle done in such a 

manner that the colour, appearance, Engine number and chasis number, 
dimensions of the vehicle are clearly visible: 
7 O shall get the said vehicle value from a proper valuer and shall take 
a valuation report in this regard om the valuer. 

Copy of order be uploaded and sent to all as per circular no. 2204- 
2221/D&SJ, Shahdara/KKD/ Delhi dated 20.04.2020. 

(Snigdha Sarvaria) 
MM-01/SHD/KKD/Delhi. 
04.09.2020 

Certificate: 

The proceedings are conducted through Video-conferencing CISCO Webex interface. Audio as well as video was clear throughout the proceedings and the connectivity was also proper throughout the proceedings. 

(Snigdha Sarvaria) 
MM-01/SHD/KKD/Delhi. 
04.09.2020 

Metropolitan Magiatrata (&D-01) 
Karkardeeme Courts, Dehi 



SNIGDHA SARVARIA 

TETR 17t-01 

Metrenolin agistr&-01 

r i, T M. 54, 

2nd 
Floor, 

eom Pio. 54 

FIR No. 62/2020 

PS GTB Enclave 

U/s 356/379/34 IPPC 

State Vs. Unknown 

Shahdara District 
Karkardooma 

¬ourts, Delhi 

04.09.2020 

An application for release of mobile phone Infinix S4 is filed on behalf of 

applicant Nitin Kumar 

Present: Mr. Ritender Singh, Ld. APP for State.(On WebEx) 

Mr. Tahir Hussain, Ld. Counsel for applicant. (On WebEx) 

Court proceedings 
have been 

conducted thrOugh video conducted through video 

conferencing, CISCO Webex interface. 

IO has already filed reply to the application. Copy supplied. 

Submission heard and report perused. As per report of IO, he has 

no objection if the mobile phone is released on superdari. 

In these circumstances, the aforesaid mobile phone be released to 

the owner subject to the following conditions: 

1. Mobile phone in question be released to its owner only subject to 

furnishing of bond in the sum of Rs. 9,000/- to the satisfaction of concerned 

SHO/IO 
2. That the applicant shall not sell of or otherwise dispose of the said 

mobile number without the prior permission of the court and shall produce the 

said mobile phone as and vwhen directed by the court; 

3 IO shall prepare punchnama also meeting the colour, appearance, 

number, registered owner and other necessary details of the mobile phone; 

4 IO shall take the coloured photographs of the said mobile phone from 

different sides and also of the IMEI and SIM number of the said phone: 

5. The photographs should be attested and counter signed by the 

complainant, accused and the owner; 

Contd./- 
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6. The 1O shall get the videography of the said mobile phone done in 
Such a manner that the colour, appearance, IMEI number and SIM number of 
the phone is clearly visible; 
7. IO shall get the said mobile phone value from a proper valuer and 
shall take a valuation report in this regard from the valuer; 
8. The expenses for photography, videography and the valuation shall 
be done at the expenses of the rightful owner; 
9 IO shall keep on record the copy of the bill/ invoice with respect to 
the purchase of the said mobile phone and shall also keep the document of 
ownership of the mobile phone. 

Copy of order be uploaded and sent to all as per circular no. 2204- 
2221/D &sJ, Shahdara/KKD/ Delhi dated 20.04.2020. 

(Snigdha Savaria) 
MM-01/SHOVKKD/Delhi.
04.09.2020 

Certificate: 
a Kar e Courts, Lelhi 

The proceedings were conducted through Video Conferencing CISCO Webex interface. Audio as well as video was clear throughout the proceedings and the connectivity was also proper throughout the proceedings. 

(Snigdha ^anýaria) 
MM-01/SH/KKD/Delhi. 
04.09.2020 
Metropoltan Magictrcte (&D-01) 
Karkardecma Courts, Delhi 



SNIGDHA SARVARLA 
ERT UiT-01 

Metraos7 agictra-01 
tEr , RT . 54, 
2nd Flocr, Peom No. 54, 

State Vs. Amanullah 

FIR No. 8422/2020 

PS GTB Enclave 

U/s 379/411 IPC 
Shahdara District, Karkardooma Courts, Delhi 

04.09.2020 

An application for releasing the accused on furnishing of his personal bond is filed o 

behalf of applicant / accused Amanullah 

Mr. Ritender Singh, Ld. APP for State.(On WebEx) 
Ms. Payal Gupta, LAC for applicant/ accused. (On WebEx) 

Present 

Court proceedings have been conducted through video conferencing. 

CIscO Webex interface. 

o has already filed reply to the said application. Copy already supplied. 

Heard. Record perused. 

Considering the reasons stated in the application, application is allowed 

and order dated 14.08.2020 stands modified to the extent that accused Amanullah is 

admitted to court bail on furnishing of his personal bond in the sum of Rs. 25,000/- to 

the satisfaction of Superintendent Jail concerned. Application is accordingly disposed 
of. 

Copy of the this order be sent to DLSA, Shahdara, KKD, Delhi. 
Copy of order be uploaded and sent to all as per circular no. 2204-2221/D 

&SJ, Shahdara/KKD/ Delhi dated 20.04.2020. 

(Snigdha Saryaria) 
MM-01/SHD/KKD/Delhi. 
04.09.2020 

hietropctan agictrcts (0-01) 
Karadome 

Certificate: 

The proceedings are conducted through Vidèo-conferencing CISCO Webex interface.Audio as well as video was clear throughout the proceedings, and the connectivitywas also proper throughout the proceedings.
olitan Magist (Snigdha Sanaria) 

MM-01/SHD/KKD/Delhi. 
04.09.2020 

Metr 

Metropolitan Magistrata (80-01) 
Karkardeome Courts, Delthi CO 

S, 



fTTTRORAT 
SNIODHA SARVARLA 
ETRTS -01 

Metrapu. gstrEE-01 
1G97, 7T . 54, 2nd Floor, Pexom Pto. 4 

FIR No. 000324/2020 

PS GTB Enclave 
U/s 379 IPC 

State Vs. Unknown 

Shahdara Distnict, Karkardocma Eouts, 'hi 
04.09.2020 

An application for release of mobile phone Vivo Y 81 is filed on behalf of 

applicant 
Mr. Ritender Singh, Ld. APP for State.(On WebEx) 
Mr. Harsh Vardhan, Ld. Counsel for applicant. (On WebEx) 

Present.-

Court proceedings have been conducted through video 

conferencing, CISCO Webex interface. 

o has already filed reply to the application. Copy supplied. 

Submission heard and report perused. As per report of IO, he has 

no objection if the mobile phone is released on superdari. 
In these circumstances, the aforesaid mobile phone be released to 

the owner subject to the following conditions: 

1. Mobile phone in question be released to its owner only subject to 

furnishing of bond in the sum of Rs. 10,000/- to the satisfaction of concerned 

SHO/IO; 

2 That the applicant shall not sell of or otherwise dispose of the said 

mobile number without the prior permission of the court and shall produce the 

said mobile phone as and when directed by the court; 

3 IO shall prepare punchnama also meeting the colour, appearance,
number, registered owner and other necessary details of the mobile phone; 
4. O shall take the coloured photographs of the said mobile phone from 
different sides and also of the IMEl and SIM number of the said phone; 
5. The photographs should be attested and counter signed by t 
complainant, accused and the owner; 

Contd./- 

olo 
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6. The 1O shall get the videography of the said mobile phone done in 

such a manner that the colour, appearance, IMEI number and SIM number of 
the phone is clearly visible; 
7. IO shall get the said mobile phone value from a proper valuer and 

shall take a valuation report in this regard from the valuer; 
8. The expenses for photography, videography and the valuation shall 
be done at the expenses of the rightful owner; 
9. IO shall keep on record the copy of the bill / invoice with respect to 
the purchase of the said mobile phone and shall also keep the document of 
ownership of the mobile phone. 

Copy of order be uploaded and sent to all as per circular no. 2204-
2221/D& SJ, Shahdara/KKD/ Delhi dated 20.04.2020. 

(Snigdha Safvaria) 
MM-01/SHD/KKD/Delhi. 
04.09.2020 

ueropc.a gistrae (-01) 
Karr artiame Courts, Delhi 

Certificate:

The proceedings were conducted through Video Conferencing CISCO Webex interface. Audio as well as video was clear throughout the proceedings and the Connectivity was also proper throughout the proceedings. 

(SnigdhaSarvaria) MM-01/HD/KKD/Delhi. 
tiletropc.itan Magictre's (01) 

Karkarieome Courts, Delhi 

04.09.2020 s(CD-01) 



FTRRT TRaIT 
SNICDHA SARVARLA 
T -01 

Metrapo. si -01 
1Et i, ¥*RIM. S4, 
2rnd Floor, Rom Po. State Vs. Sachin 

FIR No. 222/19 
PS: GTB Enclave Shahdara Distict, Karkardocma Courts, Dehi 

04.09.2020 

Mr. Ritender Singh, Ld. APP for State. 
Ms. Leena Sharma, counsel for accused.( in court) 
Accused as well as surety in person. ( in court) 

Present: 

Bail bonds verification report is received. 
Heard. Perused. 

Considering the bail bond verification report, bail bonds are 

accepted. 

(Snigdha Sarvaria) 
MM-01/SHD/KKD/Delhi. 
04.09.2020 

Wetropclitan iMagietrets (HO-01)
Karkerdee Couts, Celhi 


